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IN THE COURT OF THE ADDITIONAL SESSIONS JUDGE (F.T.C.),
LAKHIMPUR, NORTH LAKHIMPUR.

Crl. Misc. Case No.19/2022.

Md Riyazul Islam
.........Accused/petitioner.

  Vs

State of Assam
...............Opposite party.

Present: Syed Burhanur Rahman, A.J.S.,
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Advocate for the accused/petitioner: Mr T. Rahman.
Advocate for the State: Mr M.P. Hazarika.

Date of Hearing: 14/02/2022.
Date of Order: 14/02/2022.

ORDER

1) Learned A.P.P. is present today.

2) Learned counsel on behalf of the accused Md

Riyazul Islam is present. 

3) This  petition  is  filed  under  Section  438  of

Cr.P.C.  praying  for  granting  pre-arrest  bail  to

the present accused namely, Md Riyazul Islam

in  connection  with  G.R.  Case  No.4243/2021,

Boginadi  P.S.  Case  No.285/2021,  under

Sections 120(B) and 420 of I.P.C.
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4) As per the allegation made in the F.I.R. dated

27/10/2021 lodged in the Boginadi P.S. bearing

F.I.R.  No.285/2021  by  the  complainant  Sri

Dipen Kr.  Gogoi  is  that  on the same day,  at

about 8 AM, eight accused persons including

the present  one were making an attempt to

sell and buy the fake gold at the house of Md

Marfat Ali. Accordingly, the police reached that

place  and  apprehended  six  co-accused.

However, the present co-accused namely, Md

Riyazul  Islam  somehow  managed  to  escape

from the place of occurrence.

5) Learned counsel on behalf of the accused has

submitted that the present accused is nowhere

connected with the alleged incident and he is

the owner of one of the vehicles and without

knowing about the transaction of fake gold he

just accompanied as a friend of the other co-

accused.  Therefore,  he  may  be  granted  the

benefit of pre-arrest bail under Section 438 of

Cr.P.C.

6) I have also heard the submission made by the

learned A.P.P. who has forcefully objected the

bail petition stating that the present accused is

clearly  involved  in  the  instant  case  and

therefore, his pre-arrest bail may be rejected.
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7) I have perused the case diary available before

the Court today. Bare perusal of the case diary

goes on to show that there are incriminating

materials  against  the  present  accused

including  the  statement  by  the  co-accused

implicating present accused in the transaction

of the fake gold of the instant case.

8) Therefore, considering the matter in entirety,

this Court is of  the considered view that the

present petition is not a fit case to grant pre-

arrest bail and accordingly, the bail is hereby

dismissed.

9) Disposed of.

10) Case  diary/  Status  Report/  G.R.  Case

Record may be returned back.

Given under my hand and seal of this Court on

this the 14th day of February, 2022.

     (Syed Burhanur Rahman)    
   Addl. Sessions Judge (F.T.C.),
   Lakhimpur, North Lakhimpur.

 Certified that the Judgment is typed 
to my dictation and corrected by me
and each page bears my signature.

(Syed Burhanur Rahman) 
Addl. Sessions Judge (F.T.C.), 
Lakhimpur, North Lakhimpur.

Transcribed and typed by: 
Sri Montu Kherkatary, Stenographer.


